Ban on Endosulfan
1405, SHRI B.C. SINGH : Will the Minister of AGRICULTURE be pleased to state:
(a) whetheritis afact that about 60 countries in the world have banned Endosulfan;

(b) whether it is also a fact that some countries, after re-assessing ils risks, have also

banned the above pesticide;

(c) if so, whether any assessment has been made in the country about the risks and

benefits of Endosulfan;
(d) ifso, the details thereof; and
(e) thereasons for not banning Endosulfan?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI HARISH RA\NAT):
(a) Yes, Sir. As per information available, about 60 countries have banned use of the pesticide

Endosulfan.

(b) Australia, Brazil and USA have decided to end use of Endosulfan by 2012, 2013 and
2016 respectively on the basis of re-assessment of its risks and benefits. In fifth meeting of
Conference of Parties (COP) to Stockholm Convention held in Geneva, Swilzerland from 25 to
29 April, 2011, it was decided to list Endosulfan in Annex A with specific exemptions under Article

4 of the Convention,

(c) to (&) Use of Endosulfan has been reviewed on several occasions in the past. A
committee headed by Director General (DG), Indian Council of Medical Research (ICMR) was
constituted to review Endosulfan from health perspective. Another committee headed by
Agriculture Commissioner was constituted to review alternative pesticides to Endosulfan.
Subsequently, in writ petition (civil MNo. 213 of 2011 "Democratic Youth Federation of India vs.
Union of India and Others", Hon'ble Supreme Court passed an ad-interim order on 13.05.2011
banning production, sale and use of Endosulfan in the country till further orders and appointed a
joint Committee headed by the DG, ICMR and the Agriculture Commissioner to conduct a
scientific study on the gquestion whether the use of Endosulfan would cause any serious health
hazard to human beings and would cause environmental pollution. The Committee was also
directed by the Court to suggest alternatives to Endosulfan. Accordingly, the Central
Government issued instructions on 14.05.2011 to all State Governments/Union Territories to

implement interim orders of the Court i fofo, which are binding on all manufacturers.
Compensation for farm loss

1406. SHRI B.S. GNANADESIKAN: Will the Minister of AGRICULTURE be pleased to

state:
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